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Manoj Kumar Aggarwal (Accountant Member)

1.  Aforesaid appeals by assessee for Assessment Years 2011-
12, 2013-14 & 2014-15 contest common order of learned first

appellate authority on certain grounds of appeal.




2. The Ld. Counsel for assessee, at the outset, vide letter dated
09/12/2020, submitted that the assessee has already opted for
settlement of dispute under Direct Tax Vivad Se Vishwas Scheme
(VVS Scheme), 2020 for all the years under consideration by filing
requisite Form Nos.1 & 2 and therefore, the appeals may be
treated as withdrawn. The Ld. DR did not object to the same.
3. In view of foregoing, all the appeals stands dismissed as
withdrawn with a liberty to assessee to seek restoration of the
appeals in case the aforesaid declaration filed under the scheme is
not accepted, for whatever reasons.
4.  All these appeals stands dismissed as withdrawn.

Order pronounced on 12" February, 2021.
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